
GOVERNMENT OF INDIA 

MINISTRY OF LABOUR AND EMPLOYMENT 

LOK SABHA 

UNSTARRED QUESTION NO. 2315 

TO BE ANSWERED ON 01.08.2022 

 

OCCUPATIONAL DISEASES TO UNORGANISED WORKERS 

 

2315. SHRI NATARAJAN P.R.:  

 

 Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:  

 

(a)whether any Government mechanism is available for identification, 

treatment, compensation and rehabilitation for Occupational Diseases to 

the unorganized workers as per the ILO convention and WHO Guidelines;  

(b)if so, the details thereof; and  

(c)if not, the reasons therefor? 

 

ANSWER 

 

MINISTER OF STATE FOR LABOUR AND EMPLOYMENT 

(SHRI RAMESWAR TELI) 

 

(a) to (c):   Ministry of Labour and Employment runs a Labour Welfare 

Scheme (Health) for providing Health care facilities to the Beedi/Cine/Iron, 

Manganese, Chrome/Limestone & Dolomite/Mica Mine workers and their 

family members through 285 Dispensaries and 10 Hospitals located across 

the Country. The scheme also provides for reimbursement of  expenditure on 

specialized treatment under the Government recognized Hospitals in case of 

critical diseases i.e. Cancer, Tuberculosis, Heart Diseases, Kidney 

Transplantation, Hernia, Appendectomy, Ulcer Gynecological diseases and 

Prostrate diseases to the beneficiaries. 

             Further, the Ayushman Bharat-Pradhan Mantri Jan Arogya Yojana 

(AB-PMJAY) provides an annual health cover of Rs. 5 lakhs per eligible family 

for secondary and tertiary care hospitalization corresponding to 1949 

treatment procedures across 27 specialties. It is a completely cashless and 

paperless scheme. The beneficiary families under AB-PMJAY have been 

identified from Social Economic Caste Census (SECC) of 2011 basis 6 

deprivation and 11 occupational criteria across rural and urban areas. 

         For workers who are not covered under the provisions of 

Employees State Insurance Act, 1948, the provisions of Employees 

Compensation Act, 1923 are applicable as per Schedule II (Category of 

employment) and Schedule III (Occupational diseases) of this Act and 

compensation to such workers is decided accordingly. 

******** 


